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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERARAD.
0.A.NO,719 of 1995,

Batween Dated:; 19.9,1995,

M.A,Rasheed ’ esse Applicant
And

1. The Directer, Central Research Institute ef Dry Land Agriculture,
Santeshnagar, Hyderabad.

2, The Senier Administrative Officer, Central Research Institute of
Dry Land Agriculture, Santeshnagar, Hyderabad,

see Regspendents
Ceunsel fer the Applicant : Sri. V.Venkateswara Rae
Ceunsel fer the Respendents : Sri. N.R.Devaraj, sr. CGSC.

CORAM:

Hen'ble Mr. A.B.Gerthi, Administrative Member

Centd:...2/-
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Ot. of Dacision : 19-09=05,

I As per Hon'ble Shri A.B, Gorthi, Member (Admn,) X

The”’pplzcant is a %enior Draftsman Ln Grade T=5
(Technicel Officer) at the Gunegal Researéh Farm of CRIDA.
®n 06-03-1994 (Sunday) at sbout 09,00 A.M., hs entered Gunegal
Research Farm without permissicn and also teok a photographer
along with him,. On the said allegatinn@he was served with a
charge memo on 26~03m1994.@r;mr to that date the applicant
was placed under suspénsian with immediate effect vide memo
No,ING/2/94, dated 10-03-1994, 0On 13-09-1994 he requésted

e Fs g T
the competent authority (Dirsctor) to enhance the sub8isténce
allowance dus to him., His reguest was rejected vide impugned
memo dated 24-10-1994, Aggrigued by the same he has filed
this DA praying that the impugned order bs set aside and that

g direction be given to tha&ReSpandent No.1 to re=consider

his request for enhancement of subsistance allouance add

also give him the consequential benefitsz

2q The rESpondants have nut dlsputed the few facga

as stuted above but their main cnntgﬁEﬁEﬂ[ﬁhat the applicant
was not cod@grating with the enquiry officer amd due to his
actiansﬂpmissinns fhe enquiry was being delayed., It was for
this reason) that the competent authority decided hot to

anhancs the subsistience allowance due to thePppl;cant

e Shri Y,.,Venkatesvara Rao, learned counsel for the
applicant has brought out that the applicant filed OA.No,
536/94 in April 1994, that is, soon after he was placed

under suspension and served with a charge memo, praying

- that the charge memo being guashed and that further disciplinary
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proceedings against him. While cons;derlng the gaid QA the
< (Radd
‘\M
Tribunal gave an order ﬁtﬂ&ﬁ&y change th@hnquiry anlcer,
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' as thahkaid ghouirny officer could not be said to be Ben=biased

.0 _
parspn, finally, the 0A was disposed of by order dt. 1n-§?—.99%§?
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partly allowing the prayer of the applicant and diredting
the énquiry officer to “rquen-the gnquiry and to give an
opportunity to the applicant to crass~examins the witnesses
who were stated to have been examinsed on 20-12-1994 and then
to procaed thareafter inraccnrdance'uith lau,® Thereafter

the enquiry proceeded, but for certain reasons it was

concluded exparte, as per the applicant's counsely

4, The respondents in their reply affidavit have
given a chronoclogical explanation stating how the enguiry
procaedings prograssed very tardily, and have given the
date~wise happenings, commencing from 06-09-1994, For
daeciding the issue before me it is not necessary to go
into the various aeyents that took place préor to the
judgement dated 16-02=199% in ﬁh.ﬂu. 536/94. It is so
bagause the regquest of the applicant was partly eccepted
by the Tribunal, 1Ia otharwords ﬂa cannot be éﬁiﬂ that tha
apﬁlicant was guilty of any such conduct due to which the
suspension had fa be prolonged beyond three months from
the date of suspension, On this short grnun§ itself the

0OA déserues to be allowed,

S There is nothing on record to indicate that from
the time the applicant wés placed under suspension till the
impugned order was issued on 24=10=1994 that the applicant,
by any means reterded progrgss of the enquiry, except that
he came to the Tribunal.‘ Keeping in view the final out-come
of the 0,AN0.536/34, it cannot be said that the appiiCant
by approaching thE‘Tribunal has delﬁéé}ataly dalayed qagyiry

proceedings.
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64 In vieu of the above, the impugned order Na.
-2€1) /90~Estt, dated 24=10-1994 is heraby set aside,

The case of the applicant shall have to be re-considerad
by the competent authority for fhe purpose of enhancing
the subsiaﬁg?ce allowvance due to him in terms of FR=53 (1)
(11)(8) (1). “rhis shall be done within & period of tuo

months from the date of communication of this order,

7 hIt is open to the competent authority to carry
suc -

out (4 Febiags

peripgdically in terms of Government of
India, miniétry of Finance D.M.No,F.(1)=-E,Iv(A) /66, dated
30th June 1966 reproducad at @?ge No. 240 of Swamy's
Compilation GF.F.R.S-R. Par t=1, 1992 edition, for the
purpose of coming to a decision whether the subsistg@nce
d8liowance of the applicant required further revision,

-either upwards or downuards,

8 The OA is ordered accordingly, No order as
to costs, -
—f L5
. YA
(A.B, Gorthi)
member (Admn,)
JI‘ o  Dated : The 19th September 1995, | i
o : (Dictated In Open Court) 4;v i
' ‘,-—L‘f_yﬂ-,‘?'b -

Deputy Registrar(Judl,)

spr
Cepy te:-
1.. The Directer, Central Research Institute ef Dry Land Agricul-
ture, Santeshnagar, Hyd.
2. The Senier Administrative Officer, Central Research Institute
eof Dry Land Agriculture, Santeshnagar, Hyderabad.
3. One cepy te Sri. V.Venkateswara Rae, advecate, CAT, Hyd.
4, One Cepy te Srio NQR.DeVaraJ; Sr. CGSC, CAT, HY‘.
5. One cepy te Library, CAT, Hyd., '

6. One spare cemy.
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